IN THE GCENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD
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OA_No,10B1/93, 77t 3

K.Babu ‘
essshpplicant
Us.

1, E~in=C's Branch (EISU),
Army Head Quarters,

2, Garrison Engineer (North),
M.E.S., Sec'bad.

3. Chief Engineser (P) Factory,
Sardar Patel Rd, \
Sec'bad-3,

4. The Govt,, of India,
rep. by its ‘
Secretary to Ministry of Dsfence,
West Block 1V, R.K.Puramj,
New Oelhi-110066. |

essoitespondents
Counsel for the Applicant : Shri V.Ajay Kumar
Counsel for the Respondents : Shri N.V.Ramana, ARddl,CGSC
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0.A. 1081/93 D+. of Decision : 8.3.94

ORDER

0 As per Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) |

This is an application filed under section 19
of the Administrative Tribunals Act to direct the rgspondents
to appoint the applicant in any supernumerary post on
compassionate grounds and to pass such other order or orders

as may deem fit and proper in the circumstances of the

casge

24 One K.Krishqa while working as Chowkidar in
Military fngineering Service died on 23.7.1988. The
applicant herein is the son of geid K. Krishna. The
applicant belongs to SC Community., He has gtudied <2 mtdo
Bth Class. The épplicant had put in pgpresentation/
representations to the competent authorities to appoint

him in any suiteable post on compassionate groundg - As

the representaticnjg? the applicant had not been

Conside?ed by the ppspondents, the applicaent has approachii£

this Tribunal Por the relief as indicated above.
3. Counter is filed by the respondents.

4, Ue have heard Mr, V. Ajay Kumar counsel for
the applicant amd Mr.N.VY. Ramana gtanding counssl Por the

respondents,

S. In para 3 of the counter the responden ts have

clarified that the respondents vide letter 24.11.1591
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L¢j made &8 statement of pages for relaxation of sducational
qualirications for compassionate appointments in MES
por all the 17 individuals from whom applications
vere received for appointment in terms of OM gt. 30,687

and that sanction of the Ministry / Head of the

:I‘n ",
i

Department is ayaited. The respondents have -stated
that the applicant is at s§r131 No. 7 in the said statement
of cages. Annexure 1 dte 15+12.90 is the reply sent

prom the Wsad Quarters, ChieFIEngiNEEF (P) Factory to

'the mother of the applicant herein, in reply tohér ’ixl“;
rePpresentation g¢. 304 11,90 addressed to E-in-C Br AHO.

In the said peply also, it is made clefr that all the
cases for employment)assistance to the dependants of

deceased Govt. seryants have been considered by @ Board

of Officers during thiZ year ¢f..»1990 and priority

4 numbgrs pPixed based on the indigent gircumstances of

] cach Pamily, and that the gase 0f the applicant herein

! _4.” - : ! : ”éhad also besn considered .
¥ ‘ - ' e -

along with other paggs fOr eméloyment assiStance.

6. S50 Prom Annexure 1 and from the counter
respondents it is guite evident that the case of thse
applicant for compassionate appuintment has been considered
and in the waiting list for compassionate appqintments
that the applicant is also assigned serial No. 7 and

as the applicant does not possess W the required
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aducational gualifications for appointment post of Mazdoor,
’ n

A T




P (/;;F;%;>

r-"/ '

-l
that the pespondents had also taken steps, with the

competegﬁ,authorities t? haye relaxation with regard to
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So in view of the pleas of the respondents and after

=ducational qua lification of the applcant,

hearing both the sides, the OA is disposed of with the

following directions. The,responddnts are hereby directed

to appoint the applicant in his turE)anﬁ_and yhen yacancy

apises in. the compassionate quD%E}as per the waiting
Hst that had been prepared by the respondents with

and lothers ‘
regard to the applcang / t9 whom compassionate appointments

are to be provided. The respondents shall appoint the

-

applicant on compassionate grounds if required in.
-

—

relxation of his ggucational gualifications. Parties’

shall bear their oun costs.
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(T. CHANDRASEKHARA REDDY)

MEMBER (JUDLL ) a
Dated : The 8th m‘BrCh 1994. ﬂb‘?’dﬁi
{(Dictated in Open Court) e g

Deputy Registrar(J)ccC.

spr
To
i. The E-in-C's Branch (EISU)
Army Head Quarters, DHQ P.O.New Delhi-11.
2. The Garrison Engineer(North), M.E.S.,Secuncerabad.
3. The Chief Engineer(P) Factory,
Parade Grounds, MES, Sardar Patel Road, Secuncerabad-3,
4, The Secretary to Ministry of Defence, Govt.of India,
West Block Iv, R.K.,Purma, New Delhi~66.
5. One copy to Mr.v.Ajay Kumar, Advocate, 5-9-22/14
Adarshnagar, Hyd. '
6. Onecopy to Mr.N.v.Ramana, Addl.CGSC.CAT.Hyd,.
7. One copy to Library, C&T,Hyd.
8, One spare coOpY.
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IN TPE CEJT' AL AZMINISTRATIVE TRIBURR L,

DY OERADARD BECIT AT HYDERABAD

. S : . © THi HON'ZLE [iR.AWB.GORTHI 3MEMBER(A)

' , ‘ . _ : 239D v’,”,ﬁyﬂ
o - .

N \ ' THE HON'BLE MR.T.CHANDRASELRHAR REDDY
' MEMEER(JUDL)

THE HCH'BLL MR.H.RAMCARAIAT ¢ MEMBER

= (ADMN)
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No order as to costs. L
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